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ORDEk 

Heard id, counsel for both sides, 

2. 	It appears trom the records that a showcause notice has 

been issued by this Tribunal on 2.9.2000 to the alleged continers 
within one month 

asking them to showcauseLas 'c why conteirtpt proceeding shall 

not be drawn Up against them for the alleged violation of the 

orer passed by this Tribunal, in the O.A. iccordingly, the 

alleged coritemners have filed, reply to the shoause notice. 

In reply to the  showcause notice it has been stated by the 

railway auta-Iorities that the pay of the applicant in Senior 

scaVas 11 as in Junior 1rflinitrat3Ve Grade has been 

con td.., 2 
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refixed vide Eastern iy Railways sorder No.E800/Ga2/1196 

dated 9. 11. 2000 and promotion of the applicant to JA Grade 

has been rn1e effective from 4.4. 1991 as the Senior Scale 
61 

post 	of Statistical Officer ( 3 Eastern Railway was tgraded 

to Senior Statistical 	Officer in JA Grade vide Board' s letter 

No. 88/E(GC) 1 210/Stat dated. 4.4, 1991 with the stipulation that it 

will take effect from the date of its operation in JA Grade. 

It has al O been àtated by the railway authorities that the 

applicant has been appoiitd to the post of , Statistical 

& .nalysis Officer in Groi. 'A'/Senior Scale in the Statistical 

Deparfleflt on regular basis w. e.f. 1.10. 1985 suhj ect to outme 

of writ Petition No.308/2000 pending in the High Court at 

Ca]. cutta. 

3. The id. counsel for the applicant, Mr. 13.J, BaSU 

has pród..uced before us an order dated 3 1. 2001 passed by 

the Hon'ble High Court at lcutt,a in W.P C. T. No. 308/ 2000 
VA 

q4t.t\which rUns as follows :- 

-- 

,\Ll(. VII" U point has been raised as to the entertainabilitY 
0 9t 

	

	 of this writ petition before us by the lrned counl 
appearing for the writ petitioner/reoudeflt kqo. 1. it 

re-. cqE5 this stage, we are not inclined to go into such question 
- 	

in view of the . t act that in a contempt pceeding, the 
J 

	

	1iY)writ petitioners were directed to comply with the order 
f w(whiCh is now under challenge in this writ pet UOn. 

r keep firlit point open for decision as to A11--11 ~lr 11 whether the writ p eti ti on 1 s en te rt &. ri able by us at to r 
the order passed by the Tribunal which is under challenge 

G\ 	 in this writ petition as been duly complied with or not." 

\ 	We hive also perused the final order dated 7.12. 1999 passed \4  

by this Tribunal inO.A.No.878/1997. Para 11 of the order 

ns as -f 01 lowe: - 
°Iri view of 0 fiflaiflgsn1ade aboVe wo allow the 

appltcati0 	
The espondents are directed to con sidfr 

/ 	the C a5e ot the pp1 I. C t t b1' prc.ITiO U on to the p0 st 

o 	Group qJA Gr1e and notiOriallY refx1 hi5 pay in 

that senior time scale with of tect ir 	date of 

communication of this order in the light of observation 
COfl made above." 
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4, 	we find hat the of ±icial respondents of O.A. (alleged 

contemners) hav4 violated the order of this Tribunal by giving 
Jkq4 

t 	benefit ot pay scale to the applicant in JA GredeAwith 

effect from 1991 instead of 1986 relyin.g on the letter dated 

4.4.1991 whiCh was alsO pLd before us for perusal. so, 

we are of the view that tberee is a prima facieCase for 

zs±zu drawing contempt proceeding against the alleged conteriers 

for non-.compiiance ot the order of this Tribunal. 

 Accordingly, we direct the k alleged contemners namely, 

Sri VK. Agrial, Lbairman of Railway Board and Sri D.P. Trip athy 

Secretary of Railway i3oaxd to appear before this Tribunal 

personally to explain why the order of this Tribunal has not 

been compi i ed vdth,, otherwise. con tempt proceeding shall be 

dra,xi up against them as per rules. Copy of this order be 

served to SI5. V.K. AgarwalarId Sri D.P. Tripathy. The natter 

stands adjourned to 26,4.2001 for further orders, 

Plain copy of this order be hand& over to the lã. 

counsel for both .jdes for coiuunicatiofl and ccpliax1ce. 

(J) MEIBER(P.) 	 Mi±R 


